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CENTRAL 	AD 14LI"JISTFJTJ!E 	ThIBU1AL 

• 	 GJWAHATI BENCH, 

ORDER SHEET 

Or q App 	
Pti/ Tv,jpp l 

NEme of the Apij 1  t 

Name of the ROS0rr.IS) 	 . L 	Ivt 1  

Ad oo C fi ±  

Counsel fr ±!o R.ay/ C, G. S k ddJ 	. 

OFFICE NOTE 	DATE 	ORDER OF THE TR.TBAL 

TL; 	
,04.03.200 	Present : The Hon'ble Sri K.V. Prah- 

ladan, Member (A). 

The issue relates to upgradatjon M 	
of pay scale of Veterinary Field 

Assistant serving in Assam Rifles to 
Rs. 4000- 100-6000/.... in parity with 

those other counter parts. 

I have heard Mr. A.M. Singh, 
learned. counsel for the applicant 

and also Mr. B.C. Pathak, learned 

Addl. C.G.S.C. for the respondent. 

Considering • the 	facts 	and 
cirdumstances of the case, the 

respondent No. I is directed to 

consider the letter No. II.14015/5th 

CPC/98/A-I1/ dated 31st March, 1998 

and take a decision for fixation of 

pay scale of Vetterinary Field 

Assistant. in pay scale of Rs. 
400 0 - 100-6000/_ per month within two 

(2) months from the date of receipt 
of this order. 

Contd/- 



4.3.2004 The O.A. stan-.disposed 0 

aocordingly. No ordér:ãs to costs. 

v'- 
/ 

Member (A) 
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IN THE CEW1RAL ADMINISRAUVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2004. 

Shri Yambem Naranbabu Meetei. 

- Applicant. 

- Versus- 

The Union of India and others. 

- Respondents 

(]I N D DEX 

SI. 
No. 

Nomenclature 
of documents 

Brief description of documents Page 
 From To 

(1) (2) (3) (4) 
 Application Application filed by the Applicant I - 14 
 Affidavit Affidavit of the Applicant 15— 16 
 ANNEXLJRE A/I Certificate for passing HSLC Exam. IT 
 ANNEXURE All-A Certificate for passing Pre-University. 
 ANNEXURE A/2 Certificate for passing VFA Training. 
 ANNEXURE-N3 Appointment order dated 27/01/1993. cR.O - 
 ANNEXURE A14 Relevant page showing pay scale of 

the veterinary staffs of the Central 
Civil Service (Revised Pay) Rules, 
1997 First Schedule of Part "A".  

 ANNEXURE A/5 Relevant portion of Section 30 of India 
Veterinary Council Act, 1984.  

 ANNEXURE A16 

_________________ 

Relevant portion containing the pay 
scale of Compounder, Central Forest 
Service 

cP 

 ANNEXURE A17 Letter of DGAR dated 15/09/1998. - 

 ANNEXURE A/B Letter of DGAR datedL"- %- '?'.s 
 ANNEXURE A/9 Chart duties. 
 ANNEXURE A/10 Relevant page containing Appendix-li 

of the hand Book of ICAR.  
 ANNEXURE All I Order of the Hon'ble 	CAT 	dated 

11/12/2002 passed in O.A. No.65 of 
2002.  

rbg 	1 

 ANNEXURE A112 Decision of the DGAR in the matter of 
pay anomalies taken on 24/04/2001.  

For use in Tribunal's office. 
	 L 	Signature of the Applicant 

Date of filing 

F:egistration No. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Guwahati Bench 

Original Application No. 	of 2004. 

Shri Yambem Naranbabu Meetei, aged about 35 yeai, 

by occupation a Veterinary Field Assistant of Assam 

Rifles now posting at 7" A.R.,C/O 99 A.P.O. S/O (late) 

Y. Nipamacha Meetei a resident of Khurai Konsam 

Leikai, P.O. & P.S. Lamlong, District Imphal East, 

Manipur. 

Anllcant 
Veisus - 

I. The Union of India through the Secretary to the 

Government of India, Ministry of Home Affairs. 

The Ministry of Finance through its Secretary.  

Government of India, New Delhi. 

The Director General,, Directorate of Assam Rifles, 

at Shillong - 793001. 

The Commandant 7th  Assam Rifles, 
C/O 99 A.P.O. 

Details of Applications 

1. 	Particulars of the order against which the application is made :- 

Against the inaction of the Respondents in implementing the Central 

Civil Services (RP) Rules, 1997 in the other words for non implementation of 

the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of 

the Assam Rifles which has been nomenclatured as Veterinary Field 

Assistants (\TFA). 

6 
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Jurisdiction of Tribunal :- 

The applicant declares that the subject matter of the present case 

where he wants redressal is within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench. 

Limitation 

The subject matter of the present case is as regards to unequal 

treatment in implementing the CCS (Revised Pay) Rules, 1997. It is a case of 

OR continuing cause of action which arises every month. Hence, the applicant 

begs to submit the application is very much within time. Limitation Period 

prescribed in Section 21 of the Administrations Tribunal Act. 

Fact of the case :- 

(A) The Applicant is a bonafide citizen of India having permanent 

Qu residence at Khurai Konsam Leikai, P.O. & P.S. - Lamlorig, District - 

Imphal East, Manipur. The Applicant passed H.SLC. Examination in 

the year 1985 under the board of Secondary Education, Manipur and 

Pre-University Science Examination in the year 1991 under. the 

Manipur University, Manipur. The Applicant also completed 

Veterinary Field Assistant Course from the V.F.A. Training Centre, 

Porompat, Veterinary & Animal Husbandry Department, Manipur, 

Government of Manipur in the year 1987-88. 

The Assistant Director (A) Directorate Generafi of Assam 

Rifles, Shillong-1 1 issued a public advertisement in various National 

News Papers for appointment to the post of Veterinary Field Assistant 

(VFA for short) in the Directorate of Assam Rifles. 
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(B) 	The Applicant applied to the post of Veterinary Field Assistant in the 

Directorate General Assam Rifles, Shillong-1 I and the Director 

General Assam Rifles issued an appointment order of the Applicant 

being No. 14015/25-85!S-Nurse/A-2Med dated 27 "  Jan., 1993 in the 

scale of Rs.950-20-1150-EB-25-1500/ p.m. plus other allowances as 

admissible under the existing Rules from time to time and posted at 

rd 23 Assam Rifles. 

True copies of (i)Certificate for passing 

H.S.L.C. Exam. 1985, ii Certificate for 

passing Pre-University, (iii) Certificate for 

passing WA Training and (iv) Appointment 

order dated 27/01/1993 are enclosed herewith 

•  and marked as Annexures-AJ1, A/l-A, A/2 and 

A13 respectively. 

C. 	The present post of the applicant i.e. Veterinary Field Assistant 

(VFA) and other posts known as Animal Husbandry Assistant, Compounder, 

Dresser, Stockman,, Stock Asstt. Vaccinator and Milk Recorder etc. are 

categorised as paraveterinarians posts. They provide auxiliary support in 

Veterinary and Animal Husbandry practices. 

The minimum required qualification of such post is matriculation with 

diploma or certificate or experience of one or two years as the case may be. 

Section 30 of the Indian Veterinary Council Act 1  1984 also provides the 

minimum qualification and nature of works to be done by such posts. The 

relevant portion is hereby reproduced for easy reference. 
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Sec. 30(b) 	Practise Veterinary Medicine in any State..:- 

Provided that the State Government may, order, permit a person 

holding a diploma or certificate of veterinary supervisor, stoekman or stock 

assistant (by whatever name called) of any state or any veterinary institution 

in India to render under the supervision and direction of a registered 

Veterinary practitioner, minor veterinary services. 

Explanation :- "Minor veterinary services" means the rendering of 

preliminary veterinary aid, like vaccination, castration, and dressing of 

wounds, and such other types of preliminary aid, like vaccination, castration 

and dressing of wounds, and such other types of preliminary aid the treatment 

of such ailments as the State Government may, be notification in the Official 

Gazette, specifr in the behalf. 

Therefore, duties and nature of works of all such posts are to do minor 

( veterinary services which provides auxiliary support in Veterinary and 

Animal Husbandry Service like vaccination, castration, dressing of wounds 

or treatment of ailments etc. 

D. That, initially, the pay scale of the said group of post (i.e. Veterinary 

Staffs/or Paraveterinarian Post) were placed at the pay range from Rs.950-

1500-!- to 1200-2040/-. But now as per 5th  pay commission report, the 

Central Government revised the pay scale of the said Veterinary Staffs/or 

paraveterinarian post equally to the pay scale of Rs.4000 to 100-6000/- by 

naming the posts such as Stockman/Compounder/Stock Asstt./Animal 

Husbandry Asstt./Dresser etc. All the concerned Department under Central 

Service have implemented the said revision of pay, but in case of the post of 

WA of Assam Rifles, the Directorate General Assam Rifles failed to 

J 	j 
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implement such revision of pay by taking the advantage of nonmentioning 

the nomenclature of VFA in the column of Veterinary Staffs of the Central 

Civil Services (Revised Pay) Rules, 1997. Instead of Implementing the Pay 

11,  scale given in the First Schedule of Part "B" of the said Civil Science (RP) 

Rules 1997 i.e. 4000-100-6000/- by taking analogy of the post or veterinary 

staffs as described in Section 30 of the Indian Veterinary Council Act. 1984, 

where it is clearly stated that what ever name may be called, but the I)UAR 

implemented The C.C.S.(RP) Rules 1997 in Schedule "A" i.e. Rs.3200-4900. 

True copy of the relevant page showing pay 

scale of the veterinary staffs of the Central 

Civil Services (Revised Pay) Rules, 1997 First 

Schedule of Part "A" Relevant Portion of 

Section 30 of India Veterinary Council Act, 

	

41 	 1984 are enclosed herewith and marked as 

Annexures-A14 and A'S respectively. 

It will not be out of place to mention here that the post of Ve.terinaiy 

Compounder attach to Central Forest Service was initially fixed at the pay 

scale of Rs. 800-1150/- less than the pay scale of VFA, Assam Rifles. But 

with the new pay revision the pay scale of the said Vety. Compounder of 

Forest Service is revised to Rs.4000-6000/- 

The Applicant begs to submit that the Compounder of BSF is also 

enjoying the pay scale of Rs. 1400-2300/- pre revised and after revised 

Rs.4500-125-7000/- per month. It is also beged to submit that the nature of 

work of Compounder B.S.F. is only to maintain pharmatical works under 

supervision of a Register Veterinary Doctors. Whereas the nature of works of 

the Petitioner's post i.e. VFA of Assam Rifles include all the functions and 

Li 



operation of Vety. And Animal Husbandry works such as treatment, minor 

veterinary works maintaining pharmatical works. Inspection of animal health, 

checking of meat supply to Troops, accompany with troops in field works 

without supervision of any Doctors/Register Veterinary Practitioner. It is also 

to submit that there is no Post of Doctors in Assam Rifles whereas B.S.F. has 

having Register Veterinary Doctors/Practitioner. In other words, the 

Veterinary Field Asstt. of A.R. are more workload and responsible than the 

Compounder of BSF. 

The Assam Rifles had submitted a proposal to Ministry of Home 

Aflairs to streamlines the pay structure of VFA Assani Rifles with 

Compounder B.S.FJITBP vide DGAR letter No.AIPERS/5 11' pay/98 dated 15 

September, 1998 and letter No II 1401515th CPC198/A-ll1 dated - 
mile  

True copies of relevant portion containing the 

pay scale of Compounder, Central Forest 

Service and letter of DGAR dated 15/09/1998 

and ire enclosed as Annexures-

A/6, A/7 and A/8 respectively. 

E. 	That, on approach being made by the applicant, the Directorate 

General Assam Rifles issued an official notification dated 	(at 

Annexurc-At) under heading of "Silent Feature of Pay Scale of Assam 

Rifles Personnel". It is stated at para No.20 of the said notification that the 

Diectorate had taken up a case to upgrade the basic pay of WA to Rs.4000-

6000/- and further stated that Ministry of Home Affairs is inclined to such 

proposal. 



F. 	That, as stated above the duties and nature of works of the WA and 

other posts like StockmanlCompounder/Stock AssttfAnimal husbandry 

Asstt.,Dresser etc. are only minor veterinary service rendering preliminary 

veterinary aids like vaccination, castration, dressing of wound etc. Therefore, 

the nalure of works or work allocation of all the veterinary staffs (or para - 

veterinarian post) are almost sante in view of the Section 30(b) of the said 

Act. 1984. But in ground reality the VFA in Assam Rifles are more ordous 

and than the other veterinary staffs of other Departments. 

Charter of duties of VFA. Assam Rifles 

APPX 

(Ref to DGAR letter No.1. 14015/C-

Duty/VFA'Med-4 dated 4th  Aug., 99 

CHARTER OF DUITES OF VETERiNARY FIELD 

ASSISTANT : ASSAM RIFLES. 

1. 	Charter of duties of Field Assistant are as under :- 

Regular medical inspection to be conducted, to ensure fitness of 

Animals, the Veterinary Field Assistant and proper record of such 

inspections be maintained. 

Regular medical examination and treatment of sick Animals held 

at Battalion. 

Regular medical examination of Animals available in Dairy farm, 

Poultry farm and Piggery farm etc. in the Battalion. 

Veterinary Field Assistant always accompany the Animal 

transport when they cany lead from one place to another. 

Examination of MOH (Meat of Hoo1) and inspeLion of dressed 

meat issued to the troops. 
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(0 Velerinary Field Assislant ensures that eggs supplied by 

contractor dare fresh, of good average size and weight of 12 eggs 

is not be less than 500 gins. Individual egg weighing less than 40 

ns is not be accepted. 

(g) Veterinary Field Assistant also ensures that Poultry live is healthy 

and wall nourished. 

A true copy of chart of duties is enclosed 

herewith and marked as Annexure-A/9. 

The Service of the VFA in Assam Rifles with one year certificate 

course on Diploma in the Veterinary Science is also a Technical Post. In the 

Hand l3ook of Indian Council of Agricultural Research (IC AR), it is clearly 

pointed out that Field Assistant in Veterinary is also a Technical post Aide 

Appendix-Il of the said Hand Book of ICAR. 

True copy of the relevant page containing 

Appendix-il of the Hand Book of ICAR is 

enclosed herewith and marked as Annexure-

All 0. 

That, the DGAR, Shillong again reconsidered the matter of the pay 

scale of VFA and notified another office decision under the heading of 

"Progress of Anomalies Cases" and in that at para No.7 it is stated that in 5th 

CPC of the post of WA and equivalent grade in other organisation has been 

revised by a single scale of Rs.4000-6000/-. A case has been taken up with 

MHA to accord approval for implementation of revised scale to the post of 

VFA in A.R. Case is under progress. From this it is crystal clear that the 

DGAR also admitted that the other equivalent postlgrade of other 

organisation or department have benefited with the said revision of pay of 



go  

Rs.4000-60001- and that DGAR is also willing to implement such revision of 

pay in case of VFA, AR. But the applicant cannot understand as to why the 

DGAR still remain silent, it may be the intention that the D.G.A.R. read not 

to wait the decision of a competent Court or Tribunal. 

It may also he relevant to mention that one similarly situated with the 

present Applicant, Shri S. Manimacha Singh, WA of Assam Rifles filed a 

O.A. No.65 of 2002 with a prayer to include WA of Assam Rifles in the 

category of "OTHER TECHNICIANS" in CCS(RP) Rules, 1997 and the 

same is reproduced hereunder :- 

"XXII OTHER TECHNICIANS" 

(a) Post requiring matriculation with some experience as 

minimum qualification for direct recruitment Rs.4000-100-60001-" 

The said 0. A. No.6 5 of 2002 was finally disposed of on 11/12/2002 

with the following direction :- 

"We have heard Mr. A. M. Singh, learned counsel for the Applicant 

and also Mr. A.K Choudhury, learned AddL C.G.&C. for the 

respondents at length. Considering the facts and dreumsiances we 

are of the opinion that the matter requires no further a4judication 

from our cmi The Government has taken a decision in principle 

and in view of the pendency of the Court proceeding the authority 

did not lake any step for implementation of the matter. In view of 

the clear statement made by the respondents nw dispose of this 

application nids a direction on the respondents to implement the 

undertaking as expeditiously as possible, preferably sithin a period 

of three nwnths from the date of receipt of this order. 

The application thus stands disposed of. There sbal4 

honver, be no order as to costs." 
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It is also pertinent to mention that the direction of the Hon'ble CAT 

does not only confme to the Applicant of O.A. No.65 of 2002 only, in fact, it 

extends to all the VFAs of Assam Rifles. 

True copies of the order of the Hon'ble CAT 

dated 11/12/2002 passed in O.A. No.65 of 2002 

and decision of the DGAR in the matter of pay 

anomalies taken on 24/04/2001 are also 

enclosed herewith and marked as Annexure-

A/li and A/12 respectively. 

5. 	Grounds for relief with legal provision :- 

(a) The Veterinary establishment in any organisation or Directorate or 

Institute, there exist a certain post or posts which normally nomenclature as 

WA or stockman or Animal Husbandry or Veterinary Compounder or 

Vaccinator or Dresser or Field Assistant (Whatever name may be called). 

Their man work is to render minor veterinary service like vaccination, 

castration, dressing of wounds treatment of animal. So works of every such 

post (which is tcrmcd as paraveterinarian post) cithcr of the Directorate of 

Assam Rifles or B.S.F. or other Organisation are to be treated as same in 

view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And 

moreso the minimum qualification of such post is matriculation with diploma 

or certificate or experience as indicated in the said Section 30(b) of the said 

Act. 1984 ; so also as discussed in para No.55.284 of the 5th  Central Pay 

Commission by taking these different nomenclatured of post into one ground 

as paraveteiinaiian post, the pay scale was reconunended to revise equally to 

Rs.4000-6000/- so that there may not arise any question of pay anomaly. The 

Central Govt. also accepted and approved the recommendation and revised 

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading 
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"XXIV-Veterinary Staffs"(c) of the CCS(RP) Rules, 1997. But the 

Directorate of Assam Rifles failed to implement the same without any cogent 

reason and denied the right of the applicant to enjoy the said revised pay 

scale. 

I 

I II  

(b) The Pay Commission also discussed about other posts of 

Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the pay scale 

to Rs.4000-6000/- equally to those 'of paraveterinarians post, and the same is 

approved by the Central Government and included in the CCS(RP) Rules, 

1997 and reflected in part B or column No."XXII-OTHER TECHNICIANS" 

for convenient the same is reproduced herein: 

"XXII OTHER TECIICIANS" 

(a) Post requiring matriculation with some experience as 

minimum qualification for direct recruitment Rs.4000- 100-6000/-" 

The present Applicant also similarly situated with the Petitioner of 

O.A. No.65 of 2002. 

WA of Assam Rifles is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (vide 

Annexure-Ai10 and Section 30(b) of the Indian Veterinary Council 

Act., 1984). Looking in this angle too, the pay scale of VFA/AR is 

sought to have revised to Rs.4000-6000/- 

That, on the recent decision of DGAR (vide Annexure-A/7) it is 

clearly stated and admitted that the pay scale of other equivalent 

post/grade with the VFA/AR have already been revised to P.s.4000-

6000/-. So, it can be concluded that the DGAR had already expressed 
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their willingness to revise the said pay scale of VFA equally with 

other counterparts. 

(d) 	That, the VFAIAR and its counterparts (or equivalent posts) in 

different organisation or Directorate or Institute are all same and 

equal either in the nalure of works or in looking to the minimum 

educational qualification. So, the principle of equal pay for equal 

works is applicable in the present case as enumerated in Article 39(4) 

of the Constitution of India. 

Details of the remedies exhausted: 

The applicant declares that there is no remedy available to him or 

provided under the relevant Service Rules except by way of the present 

application. 

Matter not previously filed or pending with any other Court: 

No such application has been filed in any other Court or Tribunal. 

Reliefs sought: 

Respondents be directed to upgrade the pay scale of VFA (Assam 

Rifles) to Rs.4500-7000/- in party with Compounder (BSF) or at 

least to Rs.4000-6000/- in parity with those of other 

paraveterinarians w.e.f. 01/0111996; 

to direct the Respondent to consider for changing the 

nomenclature of the present Petitioner's post of VFs either to 

Veterinary Assistant or Assistant Veterinarian or Animal 

Husbandry Asstt. or Compounder. 



A 	 13 

In the Interim 

Any appropriate interim order be passed in the interest of justice. 

Pendency may not be a bar to extend the benefit of order of the 

Hon'ble CAT dated 3 1/12/2002 passed in O.A. No.65 of 2002. 

Signature of the Applicant. 

Dated/1mpha 	 / j4 242 /It4 
H 	 YUFL,A ~A. 

The 	Fbnary, 2004. 

BY 1Jp 
Advocate. 

The application is being submitted by hand through the Applicant's 

duly appomted counsel. 

Particulars of Postal Orders tiled in respect of the application 

fee:- 

List of enclosures:. 

Apphcation in triplicate. 

Affidavit 

Postal Order No. 	 dated 

in favour of the payee, the Registrar, CAT, Guwahati Branch, 

Guwahati. 

4 extra copies of the application for 4 Respondents. 

Index in Form-i. 

Receipt Slip. 

Vakalatnama. 
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VERIFICATION 

I, Yanibem Naranbabu Meetei, aged about 35 years, by occupation a 

Veterinary Field Assistant of Assam Rifles now posting at 7 '  A.R.,C/0 99 

A.P.O. Sf0 (late) Y. Nipamacha Meetei a resident of Khurai Konsam Leikai, 

P.O. & P.S. Lamlong, District Imphal East, Manipur, do hereby veriiy that 

the contents of paragraph Nos. 1,4 & 9 are true to personal knowledge and 

contents of Para Nos.2 and 3 are believe to be true on the legal advice and the 

contents of the para No.5,6,7 and 8 are true and correct excepting those legal 

points and those legal points are based on the information of my counsel 

which I also verify believe to be true. 

Dated/Tm iL 
The 	Febuary, 2004. 

BY4fl,j3>  

Advocate. 

Signature of the Applicant. 

y' 

TO 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

1. 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 

GUWAIIATI BENCh 

	

ORIGINAL APPLICATION NO. 	OF 2004. 

Shri Yambem Naranhahu Meetei 

Applicant. 

I 	
-Versus- 

The Union of India and others. 

Respondents. 

AFFIDAVIT 

I, Yambem Naranhabu Meetei, aged about 35 years, by occupation a 

Veterinary Field Assistant of Assam Rifles now posting at 7' A.R.,C/O 99 

A.P.O. Sf0 (late) Y. Nipamacha Meetei a resident of Khurai Konsam Leikai, 

P.O. & P.S. Lamlong, District Imphal East, Manipur, do hereby solemnly 

affirm and state as follows 

That. I am the Applicant in the accompanying application. I have 

gone through the contents of the present application and as such I am well 

conversant with the facts and circumstances of the case. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true to my knowledge. 

That the statements made in the foregoing paragraph Nos.1, 4 and 9 

are within my personal knowledge ; and contents of Para Nos.2 and 3 are 

believe to be true on the legal advice and the contents of the Para Nos.5, 6, 7 
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and 8 are based on the information received by me from my counsel which I 

believe the same to be true. 

3. 	That, the documents at AnnexureA/1 to A/12 are the true and conect 

copies of their originals. 

Al4 	AëLI 

( Yambem Naranbabu Meetei ) 

DEPONENT. 

Dated/Jmphal, 

YA 
The b 1'1at', 2004. 

Drawn up by :- 

Advocate. 

e 
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OFFICE OF THE PR) NCIPAL 

Juchand Rajdhoni Morning&Nigh&Z.Goflegj  
LAMBOIKHONGNA\GhHONG 

URIPOK I\IPHAL 
PROVISIONALa CEnTIFICATE 

•.-,-- 	._-..---- -. 	.--. 	 . 	... . 

This Is to certify that Shri/Kjimari . 

Slo. die Shr:/t/t, y 	
ofJ z 

is/was a egular/csuai/private student of ihi college. He/She appea'ed the. 
2. 

Examination from N R Morning & Night College attached go 

College under Manipur University Roll 	 ... (held iii 	 an 

declredio have passed the said Examination and was placcd In ._-.d..... Div 

Os per result/cross list supplied by the University.  

He/She bears a good moral Character. 	 . 

Dated Imphal 	
PPUt 	. 

the q /&( 	
N. R. Morning & 

Lambo,khøv4 an Oi?g4r 

Checked by1 	
•!rnphi. 	;• 
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. 	 pv1ncTD 1s '• 	 . 

N,B. 	This certificate ii, not in lieu of Manipur U 	Tär 	LJ440 
sud 1atr by the Mampur UniversitYs 	 u,mrjoikho : 
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APP0XNTMINT AS 

1 • Yu ar hereby E3eleç1ed for appinment 	until furthej orrir 	
__ al 	 i the scales of Pay. 

p.m plus other 
a]J.eo as admissible undcrthe eXisting rules from time to 
time. The app*int14ent is purely temporary and ray be termin 
atod With 

One mnth nctjce from eithci s.do.- 

e• 	hri/I Y_Ncic'L. 	LjQILi 	hl]. have to produce the f011rij 	
certfjcatea before Joining the pet':- 

a) Medical inese certjfjcaes from civil Surgeonz or 
')ivaent at'the time of Joining. 

r I 	:1 ii , t.i 	proc 	oC 1 HI ( gHli, I I 11 or t lou . 

-V. 

A character certjfjcae from class I 
IOff icef on J4i t]arp  

Nafletrate at the time op joinfnr the duty.f 
. U T//UA wfil ho R(I'llisuiblo to you (0r Joining th duty 

4. You 
are liable toeerre anywhere in A8sarn Rifles 
in Asam, Meghalaya, Nagaland, Mánipur, Mizoram., 

ir j pi rL, Aruna.h 
J,J 	Xi F; t • 	

1 P rde uh nd S ikim Or who rover Anam 0  

\ 

Uf LtJ.pUiij 
tmont is subject te Satioac tory police • 

and an-tecedants 

• 	ft.) 
w:jJ.l roprt for ly Ito the Commanc1r .it R1u1O , c/ 9 AP0 

fai1ing!wh 	th:h /tpojntrnoht 
on 

'tyr wiU be Freaed as cancelled. 

7. Yourover_ ag  over 25/30 yeers of ,  age is hereby cod ThIL; has the apprct1 of DGAR. 	 ed.  

T 
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1 	: 

V 	 H 

1) rel 
No. PABX-27510/560 
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c70 99 APO 	
.. A copy of mcd.ca1 crtjfjcat 

	

I 	
oubmitted by tha indvjdu,1 in 

	

/ 	 fl01o(3Q(] herowith ?or your 

	

/ 	 record. 0n3 form for Polje • 	 / 	
verification report is enclosed 

	

/

/ 	
herewith. The form may be fil16 
up by as.irg details from the 

	

/ 	 lfldjvjdu&l on OIning and 

	

/

/ 	
foral poljc verjcation on 
he aforesaid form my be done 

1~-L,
atyOur end. 
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7. 
ANNEXJRE 

CCS (RP) RULES, 1997 	 ' 

THE FIRST SCHEDULE 
[See Rules 3 and 4] 

PART - A 
Revised scales for posts carrying present scal s in Groups 'A', 

'B', 'C' and 'D' except posts for which different 
revised scales are notified separately 

SL. 
NO. 

POST/ 
GRADE 

PRESENT SCALE 
(Rs.) 

REVISED SCALE 
Rs.) 

 S-1 750-12-870-14-940 2,550-55-2,660-60-3,200 
 $-2 775-12-871-14-1,025 '2410-60-3,150-65-3,540 
 S-3. 800-15-1 ,0 10-20-1,150.. 2,650-65-3,300-70-4,000 
 S4 825-15-900-20-1,200 '2,750-70-3,800-75-4,400 

5 S-5 950-20-1 150- 	- 	 400 3,050-75-3,950-80-4,590 
.950-20-1,150-2 - 	 ,500 . 	 . 

1,150-25-1,500 
6. S-6 975-25-1,150-30-1,540 3,200-85-4,900 

975-25-1,150-30-1,660 . 	 . 	 . 

7. S-7 .1,200-30-1,440-30-1,800' .4,000-100-6,000; 
1,200-30-1,560-40-2,040 . 

1,320-30-1,560-40-2,040 
8. S-8 1,350-30-1,440-40-1,800- 4,500-125-7,000 

50-2,200 
1,400-40-1,800-50-2,300 . 

 ' 	 S-9 	' 1,400-40-1,600-50-2,300- 5,000-150-8,000 
60-2,600 
1,600-50-2,300-60-2,660 

 S- 10 1,640-60-2,600-75-2,900 5,500-175-9,000 
11, S-11 2,000-60-2,120 6,500-200-6,900 
12. S-12 2,000-60-2,300-75-3,200 6,500-200-10,500 

2,000-60-2,300-75-3,200- 
100-3,500 

13. S-1 3 2,375-75-3,200-100-3,500 7,450-225-11,500 
2,375-75-3,200-100-3,500- 
125-3,750 	•. 	 . . 	 . 

.14. S-14 . 2,5004,000 (Proposed new 7,500-250-12,000 
pre-revised scale) 	- 

 S- 15 2,200-75-2,800-100-4,000 8,000-275-13,500 
2,300-100-2,800 

 S-16 2,630 - FIXED 9,000 - FIXED 
 S- 17 2,630-75-2,780 9,000-275-9,550 
 S- 18. 1 	3,150-100-3,350 10,325-325-10,975 

RPR-4 

COPl 
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30. 	No Person, 	other 	than a 	registeren 	veterinary 	practitioner,  Right of 
shalt— 	 . 	 - persons who 

(a) 	hold 	office 	as 	veterinary 	physician 	or 	surgeon 	or any 
are enrolled 
on the tndia 

other like office 	 . 	irp.ectl1pd) in Go'ernnient or iii any veterlpary 
institution 	niairitaincd 	by a local 	or 	other authority ; practition 

—(b)mactise. veterinary,  med icine 	in 	any 	State: 

Provided that 	the 	State 	Government 	may, by 	order, permit 
a 	person 	boldin 	a diplomaor certificate 	o Lyg.Lcrjflary supervisor, 
stockruan 	or 	stock 	assistant 	(by- whatever 	name called) 	issued 
by the 	Directorate 	of 	Animal 	Husbandry (by 	whatever name 
called) 	of 	any 	State 	or 	any 	veterinar 	institution 	in 	India, 	to 
renL, under 	the 	supervision 	an 	direction 	cf 	a 	registered 
veterinary 	ii or 	vreTTffaTy—sei-vivcs -----—  

ExTantirn— iTuiorvcertnaryservice'means1e rcndecing 
I of 	preliminary 	veterinary aid, 	jjvaccinatio, 	castration 	and 

'I 	diei_oLwounds, anid 	. cli 	othcrtypes 	of piiflnin7y 	aid 
or 	the 	treatmeniot 	Such 	aiimentSasthcSta-o\erflmertt 
may, by notification in 	the Official 	Gazette, specify 	in 	the behalf 

(b) 	be 	entitled 	to 	sin 	or 	authenticate 	a 	veterinary health 
certificate 	or 	any 	other 	crtiflcate 	required 	by 	any 	law 	to 	be 
siened or authentic.iteil 	by a duly qualified veterinary practitioner; 

(d) 	be entitled 	to 	give 	evidence 	at 	any 	inquest or 	in any 
,i 	court 	of law 	as 	an 	expert 	under 	section 	45 	of 	the 	Indian / 	.Evidence Act, 1672, on 	any matter reating to veterinary medicine. 

\ 

of 1872 

I. 

If the name of any person enrolled on a State veterinary 
register is removed therefrom in pursuance of any power conferred 
under this Act, the Council shall direct the removal of the name 
of such person from the Indian veterinary practitioners register. 

Every person registered in the Indian veterinary practitioners 
register shall notify any transfer of the place of his residence or 
practice to the Council and the State Veterinary CouuCil within niuety 
days of such transfer, failing which his right to participate in the 
election of members of the Council or a State Veterinary Council 
shall be liable to be forfeited by order of the Central Government 
either permanently or for such period as may he specified therein. 

CHAPTER IV 

PRIViLEGES OF REGISTERED VETERINARY 
PRACTITIONERS 

Removal 
of names 
from the 
Irdian vete-
rinary prac-
titi nets 
registet. 

Person 
enrolled on 
Indian vete-
rinary prac-
t it loners 
register to 
notify change 
of place of 
residence or 
practice. 

Subject to the conditions and restrictions laid down in this 	Privileges 
Act, every person whose name is for the time being borhe on the of persons 
Indian veterinary practitioners register shall be entitled according to 	who are 
his qualifications to practise as a veterinary practitioner and to enrolled oa  Indian recover in due course of law iii respect of such practice any expenses, veterinary 
charles in respect of medicaments and other appliances or any fees practitioners 
to which he may be entitled. 	 fegi3ter. 
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ANNEXtJRE • /f i5 
I1ah' 	 ,'A 

)j i . .i• t..ii.. 	i 	l,rI.J.J, visiam IUftei 
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1. 	•;: 

4 	 . 	
. 	I . . 

SAL lENT FEATURE AFFECTING F 	ALLOWANCES. 	. 

- 	 - 	
- ASAM RfLES PERSONNEL. 

G.n.ralf 

A. 	hvt haE not if ted p 	 nd v :ir 	 1ce fr a1l. C.nra1 

• 	 Para Military. Fri: 	(CPMF) and th 	arn hve l'ey been CiCtCd 

ti *3.1 .oticerned by thtiDt.Q frnm ):trne i.. I I m. Hrjta,.'Vr, L' fL. not.ca ,d 
 4. 

• 	. 	 that 	.19ubt 	; ill 	:ii; on 	K')U 	 of 	ippL icabili ty 

.1 	 tro t'. 	i 	rc' 3 ;, 	I1'j.[L 	
l 	____ 

their :ntttlea1t of rnnthLy p.:iy 	 . 	 . 

. 	
- — --... •-- --- 

,. 	In thum into bulletin, er(: in 	of py and al.lce. have 

	

• furth.r beøn clarified. Step tken ;ci % 	o1ve e,tlng 	•&fld,1PY 

• 	 with the, MHA also been c ovnri+d. 	 •. 	
:', 

• . . 	'. 	• 	 • 	 I 	 • - - 	. 	.-• 	 . 	 . 	 . 

• 	
pay 	re after rev IjOn vmdol' Central Civil 

• 	 •ted Pay) Rue, 1997 	tjL- 	9 :trbj ciii 	 of p.J 

et In rep.ic t cit (P1F p.riiurs$i!l we f I() fl ,;* 91 irci 	 D, given  bulo . 4 

PI.
* .............. 	-.. ..•-. .•.---.--- ..-•- -.-.- 	........- -.-... 

r., tralic3 appttfl'? 	 a4lsiiia.1 ned py 

w'f 01 .Jn 1996 fci 	 1c. 	?' 

Oct 97 
 

- 	•0 • - -. - .e' .. 	-................, 	
.. - .-..• .- - -. .....- •- ... - ................_._. ••- .. ....- - __._• ,- ---------- 

(1) 	 • 	(2) • 	
. 	, •, :; 

Rfn ......................... 	:;:;:;;: 

• 	
. 	I.fl' 	• 	 )l')-44Ul) ' 	. 	ILI ni Ink merged wi, 

hi 	
h 

	

R*. 15/- ae up.cal 	
Rio and gtd Re..ZSO/ ,p j-ay. 	 ' 

gpeial pay with .th. 
of • Rfn till 

• 	 . 	• 	 . 	. 	
çiromoted to Hay 

• . 	 f_fl.. 	.
Fik 	Nk 	me rgd 	wIth' ' jHav 
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• 	1 

 app t 
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at the 4iç 	 f i. 

	

4.Iiqi 	(i' 	 ,...iit.(', 	.1,nI.-i;ib 1 '4. The 	al3* 

*41)4 	efilti tied I , : , 	I ;u.n 	I•i4 	-i• 	 ,j 11 ;.. 	• 
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Cadre 	n 	Aasii 	1itls, ylc ,vt'i ot.)uu ('I). 	FcIt.II.i 	 by  
tY.,been twd along with tin tnpI4tians. Ihe Cabiiet Nat., 
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of.pans.on 	si.nli I .i i4iJ t 	I 	 11 1 	 to 	of 	ieceaed 

The 	tdertttty card wi.il be 	ti 	auth ir 	6 . tni 	tP1fl- 	Hasp 

TO
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27 	NAllc.. 	The Gaxe.ttee of ,  India (Lt:r,r't"tary) N' 12 da'tvdO 
1997ha author ised med llce to pen onr' reidinq .' an area 

no 	coveedby Central Govt Health Schemi , . A ium of Ps 1.'0 per. mo,th 
.fi:ed 	nie 	a 1 ice 	author id to e Ii 	ft pri 'ci;r 	for mee ting 	th 

day to da med a%pe 
. 
fyrokfs that do not requi • hop t tal iat ton 

acUity to Ex—As'5am Rifles Peronne1. This i;'t: -,  h-td takpi.up 
a 	su w •th the list: vide 	tt:r No 	. I' IJ:..'F.. •j otd 	Y. M.r 	t3 

0:(t ndiog 	CSD Canteen and m.d t •i: it t;  e 	•' 	 .iffl 	i 1 e to Army 	j - 
, 	to 	-sa.m I li. tie 	 1116' frU4A 	hwis tiined down 	oqr 

	

• propc,.al 	vid 	their letter No 1/9/93-4 ,4i..1'.1 dai:ed 2? 	p 	93. 	Not 
wltht- anti rig the above , th t 	ca 	hac; 	 hieri taken up oy th is P'e 
ve 	 letter No A /I_W/7.J/.C,6 d a t e d it Tul 96  with MHA far V. 

-; 	ci'ratiori. 	The outcotiw 1.E 	 puruc1. 

Cocluiq 

Th is . ' bul letirt brings out certain pay and alice entitlement 	in 
addition jo thoe ircu1.ited earlier.: and their applicability in As5am 
ifleb. 	it ha 	io 	idrGced cwrt.iri 	4 rjcj1 	issues, of 5th CPC 

anomalies, and the acticn tak:en t 	this Dt ,A to rrctify them. This is an 
info bulletin only and it should not be quoted 	auth, for 	 te 
iIrWovt Oe'sifiould be'ref to. 

Tbé'crrculated t all as and when é1iposed off by the Ministry. 

A copy f thz hand out will be dLspyd t prominent places and 
• 	 S 	 pin's e:pl id of th correct pain by cdr in the chiin. 	Hindi 

• 	eron of this letter is herio filid sepritely. 
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Govt of India 
1inl3rrY of Homa Mfair3 

(PF.I) 
New Delhi"01 

IMPLE1NTAII OF UPGRTD PJ'Y 3CL FflOM 01-1-96 

NAZY 

SIr, 

1. 	I 	
ir1v.ttO MfliStrY' atLefliO' to tho 

approved pay 5cale apar1g at serial 
N04 XXIV (o) in Part 

 i. 

of First 	
of. cCS(RP) Rule• i997 wherifl ttt 

scale c certain coifl1UOfl catego 	o veterinY 531 

staff have bn 
)pr)vd by the GoVt as u3r 
	- 

ane of 	t pos 	pre_rpvised Scale 
	Revised Sc&le 

-- -- 	 - -- 

compound / 
Stock k3Lt/ 

Mial 
Hush ar 3'y JS3tt/ 

s 

2 	
li suimIed that thcro 	

31sancti0fl 	pOStS QL 

veterifla Fiela 	
In this ForCe who 	

been 

allowed standard revised Scale 
uith effect from Oi196 

replaci 	
tha pr rcvlsed sca1' aS per part 'A' o First 

Schedule of CCS(Ri Rule 1997 a under 

.4 

- gSO_20i1S0._ 2  

1500/-• t11 	 t04OO)..10O60O0/P 

"9 

 

12003015 6  

40_2040/ pm 	 I 

Rev). 

32° 85  

• 3O5O 5- 
3950.80* 

4590 / - 

0 • 0 	/ - 

tame of 	)t 	
pc_rev1ed 

Qua 1ficat12fl 
e 	as  

rCrU 

Lt 

V(rJ.'Y 	(a) 	97525 
115 0-EB30 

M ati 	or 
equiva lent'. 

Field i 540/2m with DiplC 
i.n Ve terinary 

F1 (V) Sc e nc 
j0 _cnatriC or 

(b) 	950.20' 
eiV1L 

1150 	B-2- 
1500/Pu cute in 

SciE)flCO0 
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oa 	
tt ;nrj11 XX CV( a) In 

Pdrt 	3 ,  
'irst 	ch3duio, 	II ,_ p 	-v:'\/j,3 	

r Floid 	
<1ft,3 in 	

wcr 	tj tYIri I:ne nr•-- 
r(vIs 	c3j 

	
)O ts W111C 

h;0 	rjj, by 	.t!c;lc sc.e of s 0  40oo- Cbe VF/3 of i 	
1"for 	3I1)11lri 1f for the Upgr3 	

'• 

	

p 	 of •'e 4000-1 

4,. 	Xi: i 	Llio 	ore 3uIu Lt 	Lht Ui 	11;t:r" kindly coord 	"ov I Lo LIi 	Iunj 1.ernn li t Li a: a V 	• 
/ 	rVg(J sCl1 	OL 	')')()-iiuü, 	

WiLl: ' Ij_1_6 ix: r':. iot MJ 	Lha 

	

' Lfl r. 	A 	?j JTlp,; 

hithIy 	;o1 11Lt , ( l 

Y'!r 	fi- h f:i 1. 1y1 

( 	i 
Co] fl':c 

A: 
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L 1st 

ANNEXURE ­_. 41 

MhniJesholY 	A'snrn Rif lc 

DirectOr?tE Gcrerrl jsnm flifle 

hillonq - 793011 

Aug 99 

4.- 

S .  

- 

HAulER OF -DUTIES OF VETERINARY rI CL  

ASSISTANT : A5SAM RIFLE 

1 • 	Guide lines on charter of dutieB at Veterinary Field 

AsS1stflt Assnm nifles is fwd hrowith 	pr t,ppx :tt for your 

necessery action pleise. 

2. 	Pleese nck. 	 - 

• 	- 	 - 	 COl• 
j'puty rth'cctor (Medic]) 

Encl 	01 (Ono) - heot. 	 for Director Gencrrd. Assrlm ilifl 

'. 5 
	 - 	 --- 



fix 
(flof to OGiR lcttc'rio. 
1.1401 5/C-flu ty/VF ;'/M('0_4 

dited 	Aug 99 

CHARTER OF OUT 1E5 or VF.TER INARY F ICLI) 
ASSISTANT 	A5AM RuLES 

1 • 	hprtcr :1 	utir of Vr.trrintr 	rild • ri r Ernt 'i' 
under :- 

Rqulr mcdicnl inpuctii'n In hr, ciriduct.d, 	n 
ensure fitr.os cf pnimals, by thc.. \/otrrinrry FiJr' 
t,ssistnt end prprr record 	such inp:cti ori ht 
mnintnined. 

Pigulr.r rnudicpl r'xrmi.nntiri 	tzrtnunt (f nick  

Animl h.ld rt tettJien. 

c) 	fli.iiui.-r mri.cr1 ('XCth1fl.'1'fl rf 	trixnrJ.r. 	vrii.Irjl 

in Deiry frrm, Fnuitry fern rr 	riqqrry f-rn ; ,-tc in t h. 
Bettrli nn. 

(.: ) 	V tc:rinrry IitJd Anictnnt  
,n3.mrl trrnpnrt when tht2y c:'rry l:rr' frtcn ill, 
nricth'r. 

(0) 	Exomination 'f MUH (t4ort of Iktrif) i, ni l  inrprr I iPIi 

1 	of cfressccl meet iouer' to the tr'.p. 

Votrinery Field flsistnt onuros thet oq 
supplied by cr:ntrctor crc froh, of good cvcregr .izi 
end weiqht of 12 cnqs is not b'L lor th'n 5CR ntr. 
Inr i vjrtur4 cqq . iqhinq lr 	I?irn 40 qms Ic nt h.' 
occeptel. 

(q) 	Vetorinory Field Pi.stnt -'1ci 	nur:P 1.1It P j j 
live is heeltliy nnti W!ll rourihc!. 
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Appendix II 	
: 

Classification of Technical Posts into Various Groups 

GROUP I-FIELD/FARM TEcNçIAN$ 	. 	 .... ' 

• 

 

I. Farm Superintendent 30. Seniur Cattle Servisor 
2. Superintendent (Dairy) 31- Animal House Keeper 
3. Dairy Farm .Superintenden 32. Horticultural Supervisor 
4. Farni Manager 33. Forester 
5. Dairy Manager 34' &nior Stockman 

Dairy Caffle Manager '35. Stockman , 

7A.ssistant Farm Superincndei " 	 . 	 ccrinary Oflicer 
EAssistant Superintendent 37. Senior Veterinary Assistant 
d 	uatv'; 38.. 	craaary 	n' 

Y 	JMUI.* 9 
Jnicr Garden Superintendent 40.ishing Maic  

.11. Junior Manager 41. Svnior Tciiica .istan 
Jinr 	UrwrijLjdflt 42. Technical Assistan 

'!l3.'- AsL. Farm Maitagcment Othcer 43. 	iuor. 1CCflflii 	sistan: 	'. 

14. Assistant Manager 44. Rice Production Training Asstt. 
15. Field Officer 45. Agricultural Assistant 
16. Field Supervisor '  46. Botanical Assistant 
17. Assistant Field Assistant 47. -Exteasiot Assistant 

118. Field Assistant 	: 	•' 48. ,1ntomoIogical Assistant 
19; Junior Field Asstath 49. Horticultural Assistant. 

'20. Junior Field Assistant.cum- 50. Livestock Assistant. 
Curer 51, Meteorotogicat Assistaiit - 

21. Curer 52. Physiological Assistant 
°.. 22. Fieldman 53. Plant Protection Assistant 

23. Senior Farm Assistant 54. Seed Exchange Assistaiu 
24. Senior Assistant (Farm) 	' 55. Asstt. (Seed Production) 

	

5. Farm Assistant 	 56. Senior Soil Assistant 

	

,26. Junior Assistant (Farp) 	57. Stock&ssistant '• 

-Herbarium Keeper . 	 58. Senior *iloci ttssxstant 
Herbarium Assistant 	 59. Field Plantation & Store Asstt 

29 ursery Assistant ' 	 60 Junion Survey Assistan? 

• 	 •., 	 • 	..••• 	 . 	 . 

. 	 , 	 •.:; 	 , 	 . 	 . 	., 	 .. 	 • 	 . 

-.• 	

t 

p 
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ANAI[XORE44/ 

CENTRAL 7nMINIsTRAT):vE TRIBUNAL, GUWP1fTTI BENCH. 

Original Application No. 65 of 2002. 

Date of Order 	This the 11th Day ofDecember,2 0 02. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, kdministrative Member. 
a 

Shri Sóraisam Manimacha Singh, 
Veterinary Field Assistant of 
7ssam Rifles now posted at 
.R.Thoubal, a resident of Chingamakha Maisnam 

Leikai, Imphal West District, Manipur 	 . . .pplicant 

By 2\dvocatë Sri S.M.Singh. 

- Versus - 

1. Union of India, 
thrOughthe Secretary to the 
Government of India, 
Ministry of Home 7ffairs, 
ew Delhi. 

he Ministry of Finance, 
through its Secretary, 

of India, New Delhi. 

410  The Director General, 
Directorate of Assam Rifles, 
Shillong-79 3001. 

The Deputy Inspector General, 
MP Range, Assam Rifles, 
Imphal. 

The Commandant, 
7th Assam Rifles, 
Thoubal. 	 . . . 

Respondents 

By SrL7..K.ChOUdhUrY, Mdl .C.G.S.C. 

ORDER 

CHOWDHURY j. (V.C) 

The issue relates to .upgradation of pay scale of 

Veterinary Field Assistant serving in Assam Rifles to 

Rs.4000-6000/ in parity with t1ose other counter parts. 

ATTESTED TO BE TRUE COPY 
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2. 	Mr 7\.M.Singh, learned counsel appearing for the 

applicant stated that the applicant was agitating the 

matter in different forums and failing to get any remedy he 

moved the Imphal Bench of Gauhati High Court in Writ 

Petition(Civil) No. 798 of 1999. Finally by order. dated 

31.12.2002 the Writ Petition was disposed of directing the 

applicant to move the appropriate forum to seek his remedy. 

Hence this application before the Tribunal for redressal of 

his grievances. Mr Singh also pointed out to the reply 

submitted by the respondents in which it was indicated that 

the aulhority took a decision advising the Pssam Rifles to 

process the proposal of cadre restructuring of the post of 

Veterinary Field Assistants in the manner indicated by the 

Ministry of Home affairs in its communication dated 

----- 	17.12.99. The relevant text of the said communication is 

*41 

( croduced below 

/1 

(1) DD(PerS) BSF. has intimated that a 
propoal for cadre restructuring of 
Veterinary staf.f is being processed by 
them. ITBP is also processing the 
proposal on the same lines. Assam 

Rifles was advised by Dir.(PerS), MH, 
to process the proposal for cadre 

restructU'iflg of the post of VF. 

To 	maintain 	uniformity 	in 
education,ll qualification and pay 
scales as recommended by the Fifth Pay 
Commission, Pssam Rifles was advised to 
process the proposal in consultation 
with the BSF and ITBP, so- that a 
similar proposal on uniform lines is 

formulated. 

As the posts of Veterinary stff 
in BSF and ITBP are combatised while in 
ssam Rifle,s VFPs are civilians, to 
maintain the uniformity in the rank 
structure, 1\ssam Rifles were advised to 
propose the combatisatiofl of these 

posts as we'l. 

ATTESTED TO BE TRUE COP'( 
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(iv) Since the matter is already 
subjudice, any decision for upgradation 
of pay scales in Assam Rifles can he 
taken E.fter finalisation of the Court 
case.' 

Mr 1 .M.Singh, learned counsel for the applicant has also 

drawn our attention to te communication sent by the 

Ministry of Home Tffairs dated 31.3.1998 indicting its mind 

implementation of upgradatjon of the pay scale of 

mary Field assistants in the Assam Rifles. The said \•• 

/ communication clearly indicated the decision of the 

\\N1 	''uthority for revising the pay scale. 

3. 	We have heard Mr .M.Singh, learned counsel for the 

applicant and also Mr A.K.Choudhury, learned 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires 

'no further adjudication from our end. The Government has 

taken a decision in principle and in view of the pendency of 

the Court proceeding the authority did not tae any step for 
. 

implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this appiiaation with 

a direction on the respondents to implement the undertaking 

as expeditiously as possible, preferably within a period of 

three months from the date of receipt of this order.. 

The application thus stands disposed of. There shall, 

owev, he no order as to costs. 

04 	 __.____J_ -- .................. 
d/VZCE CHA1AN 

Sect 	 ME8•R (ii) 
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- p.t pt ,tt*.  qj of nun of AR Cda Cont' Mar 2001 
c.'S1)'1?14 dt it 	v 2C'1 

ivd vide thii nte iettr No 

on ay wioaialws poposa 

3•9 R
a Rk and P* .CoLnbat*nt cj. • 

Pje 	tsikis tip with MT-IA duriu 19 

tnt heldtt ISII IA. t h It' ti deck 

would be V1 tW( çi ,\P tuul I IWI/C)k t 

I'&.k 320.,iQt(1: , ( \ 4J.i 

.dth vtt 	 n th steno on miii 
%ir th?y 	lprtit:t't Tii Dti, hui' 

drdcLted On" StLp 

4Ft.AI deciIt'ft n th nris tiIt awi 

trütg parity in raiika and ,ay with other CPOs, a 
7. \fter pntracted corre.ipondenCe and ,everal 

'd that en : combsbmt clk 
çiecUieLy is the cal of pay Re 40006000/ 4 
jad ilI b' q'pItvabk to tiw new tnUiti on'y 
teriaI ca4-e will çontinüè to wk in the Isam level 

uTt!ler taktn trp a ce with HA th im1ea the 

, the iie.wpoIiCY cannot be imp 	in AR. 

an' giveii tu the 
	pa-e&apb for ivf. 

4 	RanK and Pay utTeh ( a4re Pi ofR.M, DtmPbarfl3aafldC0nhP0mdL0t'1E 

.Yitt (IL 	un iii'i ('R for rct 1remu4letaiion are ren the rk of Hay whereea then 

I 	 'cuntipt1 i's 	 r nt A31 	1'JT-1.A had 4ike.d to submit propoaal indicating 

• •; 	caAIre ti cdr 	u.'i vitn IM'. whet the rt' jfAS1liB avaitU,e in other tech cat aleo 
aIo;Lh fii ;i1!:ti)n The pr(,posalnlong with iii ;rnpLiCati(fl hw been obuütted to 

MITA ud the 	',ir with MOF fcn -proaI. 

i 	
AnAii' (td 'fhr 	nine citE 	 AIL  

. 	 tc are biu .iveit I 	pay thwi thi.&r counterpfiftk iu other CPC). Ciiee was taken i that 

• 	t pu sitk' 	1sti' 	i1' tdn in other ciOilis rocommoudea to be suth to AR tdiis 

•h; .L'ti.s 	p;iv sc 	fr 	LC Os. 

• 	 -" 	\a.chtua. Bcu - tec, 	R. 261f.ic40/ 

	

• 	 -• 	• 	. 	Tt 	Jii( 

• 	 1 k 	N; . 	 Re 2550-3200/- 

• 	Th ti irni, :twi. uiti with r ro4t1n proposal .s being f\'d to!4MA for 
dc1chd by ti MHP1 that Vie prviaion for ieiuuat.eiatlOU in lUli 

• 	• 	. 
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on ren*j'r 11 	Rs 3V wt t1-Ot-9 (In the simthr Iweacr,e h* bre*takn twith 
ivtL 	euh 	niut of exAlt 	NCO. Tht cse is 1yjg whit MOF for 
cozlM4erratk)fl 

1mjçatjton of Uptr*ded4aYSc*I from,U1.-01-96 ror 	PoSt of V7A! In 

9' 16 lh 	ct cA V A and qu a1en gi ad u other org has b..n revisod b a im sQ*10 

if ?- 4Ot-6)OC". 	A as 	b' 	taken 	with MI-IA to accord appov5I f' 
motitt ofrvved scale to the 	of VFAJ43 R. Cea La widrpcO& 

8. 	AnorcJLIsI Thiy Sc1e of Cly jg. Dtmn in AR art drawing sc# ofpy as 
padAofl' ,heduteofCCS(RP)Ru s1997. 
Pert t3 of 	cbeduk of CCS(RP) Rubs 1997 i e , Its OOO4QOO/' Cai has boe tiöii 

witti MHA for qphIilit,' of part B Scale toAR dtrnai wefOL'OI'P6.. The case 
crnicra'in v'ith MT)F 

9 	inLRrvted Sck to Tukiq Staff çpr P*rt. 	uf J 5cbsJc_ji' 
CCSjRPt R9jj2 	A propoa1 h been taken wdh MHA for admittJn$ t2srt 13 Scair 

coriderdi= with MI-iA_ 

(Satsnck I-Zumar) 

H DD(A) 
ForDOAasalnitifks 

('op) to - 

[i I) 
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